FORM B

PUBLIC ANNOUNCEMENT _
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF SIVA INDUSTRIES
AND HOLDINGS LIMITED
S1. No. | PARTICULARS DETAILS
1. | Name of corporate debtor SIVA INDUSTRIES AND HOLDINGS
LIMITED

2. | Date of incorporation of corporate debtor 23" Feb 1994

3. Authority under which corporate debtor is REGISTRAR OF COMPANIES, CHENNAI
incorporated /registered

4. Corporate Identity No. / Limited Liability U01134TN1994PLC026861
Identification No. of corporate debtor

5. | Address of the registered office and 8&%}]301\11}9{0 I\LEI;VIEI\II?N:; C?;X%/I%TEDRIGL

inci i debt > KKAM,
principal office (if any) of corporate debtor CHENNAI - 600 034 -

6. | Date of closure of Insolvency Resolution 12-08-2021
Process

7. | Liquidation commencement date of Order for liquidation passed on 12" August
corporate debtor 2021. However, the same was received

through WhatsApp on 14" August 2021.
Order was received from NCLT through mail
on 17" August 2021.

8. | Name and registration number of the AYYAMPALAYAM VENKATESAN ARUN
insolvency professional acting as Reg No.: IBBI/IPA-001/IP-P01079/2017-
liquidator 18/11792

9. | Address and e-mail of the liquidator, as gggls’g (,,:q%l{/}fﬁ II-(I)Z,A %?Ilﬁlz/INI?(;}:];{ IST

i ith th 2
B e S i SALEM, TAMIL NADU — 636 004
E-mail: avarun77@gmail.com

10. | Address and e-mail to be used for “AKSHAYAM”, 4™ FLOOR, OLD NO:4/1,

correspondence with the liquidator IS\I"I]?I\{VEE’I? : S{ii?MS_USéX&NESWARA
E-mail: sivaindustrieslp@gmail.com
11. | Last date for submission of claims 11-09-2021 (11" September 2021)

Notice is hereby given that the National Company Law Tribunal, Chennai Division Bench II has
ordered the commencement of liquidation of the SIVA INDUSTRIES AND HOLDINGS
LIMITED on 12" August, 2021.

The stakeholders of SIVA INDUSTRIES AND HOLDINGS LIMITED are hereby called upon to
submit their claims with proof on or before 11" September 2021, to the liquidator at the address
mentioned against item No.10.

IBBI Regn.No: wm/m\ 001 N
IP-P01079/ 2017. 10/11792/

R '“‘am“'@"éﬁ%%% ]

Place: Salem
Date: 18™ August 2021
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Global banks may resume profitable 2021 may turn out to be India’s year of IPO;
growth impulse igniting markets: RBI article

currency trade as RBI relaxes law

SUVASHREE GHOSH

L =

Mumbai, August 17

THE RESERVE BANK of India
relaxed a rule on bank’s pur-
chases of foreign sovereign
bonds, paving the way for
lenders to resume a profitable
currency trade, according to
people with knowledge of the
matter.

In a notice sent to some
banks on Monday,the RBI said
foreign sovereign bonds
wouldn’t fall under a regula-
tory cap thatrequires holdings
of securities unlisted in India
to be 10% or less of the total

aren’t authorised to speak to
media. The RBI’s latest deci-
sion comes after banks made a
representation seeking relax-

and help banks to resume the
trade once paying picks up in
thedollar/rupee swap market,”
said Nitin Agarwal, head of
trading at Australia & New
Zealand Banking Group in
India.

Earlier this month, the RBI
had told some lenders to
unwind trades that were in
breach of the 10% limit,
according to people, who did-
n’t want to be identified.

Some lenders had racked
up exposures of more than §1
billion each by using a regula-
toryloophole created in Febru-

ary to convert rupee deposits
into dollars using a buy-sell
swap -- buying the greenback
now while selling the same
amount at a specified date in
the future. They then used the
proceeds to purchase US gov-
ernment debt and profited
from the arbitrage, paying
around 3.5% on the local cur-
rency deposits and earning
4.9% on the 12-month yield
on the currency pair.

A spokesman for the RBI
didn’timmediately respond to
an email seeking a comment.

-BLOOMBERG

non-statutory liquidity ratio
portfolio, the people said, ask-
ing not tobe identified as they

ation, the people said.
“The relaxation will cap
upside to the forward premia

fafres SJVN Limited )

f (wreer v oo e sk wowT w0 dgw awe)
(A Joint Venture of Govt. of India & Govt. of H.P.)
CIN No. L40101HP1888G0I008408

THEYEAR 2021 could turn out
to be India's year of IPO with
the domestic unicorns
through their publicissues set-
ting "domestic stock markets
on fire and global investors in
afrenzy",an RBI article said on
Tuesday.

The successful initial pub-
lic offerings (IPOs) by new age
companies in the recent
monthsareareflection of bull-
ishness about Indian technol-
ogy, it said.

"...growth impulse is ignit-
ing financial markets. 2021
couldwell turn out tobe India's
year of the IPO. Debut offer-

ings by Indian unicorns -
unlisted start-ups — kicked off
by a food delivery app's stellar
IPO that was oversubscribed
38 times, have set domestic
stock markets on fire and
globalinvestorsina frenzy,'the
central bank said in an article
on the'State of Economy"

The article has been
authored byateamlead by RBI
deputy governor Michael
Debabrata Patra. The central
bank said views expressed in
the article are those of the
authorsand donot necessarily
represent the views of the
Reserve Bank.

The RBIarticlewasreferring
to the IPO of Zomato which got
oversubscribed 38 times.

Thearticle furthersaid that
"the $2.2 billion proposed list-
ingbya paymentand financial
services app symbolises
investor excitement surround-
ingIndia's digitalisation — dig-
ital payment solutions; e-com-
merce; logistics".

Noting that the IPO of a
specialty chemical manufac-
turing exporterwas subscribed
180 times, the RBI said "these
IPOs of new age companies
arrive as bullishness about
India mounts, especially

around Indian tech".

India's techboom,itadded,
has been long awaited, with
strong global and domestic
appetite for what are widely
believed to beworld class busi-
nesses in the pipeline,
notwithstanding initial losses
that have largely stemmed
from the deep discount busi-
ness models adopted by them.

Theselistings coincidewitha
broader rush by Indian compa-
nies to tap the market and the
FOMO (fear of missing out) fac-
tordrivinginvestors,which have
taken the benchmark indices to
records,the RBIarticle said.— PTI

"o RFP No.: DCB-CCD-D&E-768-01
SJVN Lid. invites online proposals from eligible Consultancy Firms,
Autonomous Bodies, Institutions or Government Bodies registerad in
india for ‘Empanelment as Design Engineering Consultants for
Hydro Projects of SJVN'. For details, visit websites www.sjvn.nic.in,
https://sjvn.abcprocure.com and www.sprocure.gov.in w.a.f.
16.08.2021 (1800 Hrs). Last date for submission of proposals is
O7.08.2021 (1300 Hrs). Amendmenis, il any, shall be issuad on
wabsites only. For and on bahall of SJVN Lid.
HOD (Civil Contracts)
SJVN Corporate Headquarter, Shanan, Shimia-171006 (H.P.)

AT d T Thher=a= T=rarer TeafEnrs==
Container Corporation of India Ltd.

Mavraina Company (A Govl. of India Undertaking |
HEIC F|||:=::|||-|:-|._:=: F'alllv:_.*‘l:'l-u MDOBF F|||i|:_|ir|:_|_ Pl Flaar, Dkhia Indugirial Exiais
Opp. NSIC Okhla Metro Station, Hew Deihi-110020
TENDER MOTICE (E-Tendering Mode Only)
nline e-bids ane inviled for Ei*J[.I|.1|!.'. Installation, TEEl.II'II'._'I and IEI!II'r'Ir'I"ISEIl'.'lr'lir'll;l ol 01 Mos. Pitless
Electronic in-mafion Weigh Bridge of 140 MT capacily (as per RDED specification Na. WD-20-
WMISC-19) including construction of weigh brdge housefconsole roam at 1C0 Dadri COMCOR on

\_ E-mail; civilcontract @ sjvn_nic.in /

{.@ CONTINENTAL SECURITIES LIMITED
Regd Offiee: Flar Mo. 301, Matro Plaza, Panvalan Marg Jeipur Rajasthan 302001 IN
Email-comtinentalsecuritiesfimitedidgmail com ® Website; www, contmestalsscaitiesltd, com
Phane Noc 0141- 2843037, CIN: LE7120RJ1950PLCDOS331

NOTICE FOR 31" ANNUAL GENERAL MEETING,
BOOK CLOSURE AND E-VOTING INFORMATION

CONTINENTAL SECURITIES LIMITED {"Company’) a5 informed its members that = compliance with
the provisons of the Companies Act, 2003 {"Act”| and Rulas framed tharaunder and the SEBI (Lesting
(Uhligations and Disclosura Requirements] Regulations, 20015 |"SEBI (LODR) Repgulations"] read with
General Circular Nos_ 1472020, 1772020 and 202020 dated Aprl 8, 2020, Aprll 13, 2020 and May 5,
2000 respectively issued by the Ministry of Cornporate Affairs "MCA Circolars”| aod Circulas No.
SEBIHO/CFD/CMD TICIRIPI2020 7S dated May 12 2020 izsued by the Securities and Exchange Board
of India {"SEBI Circular®), the Board of Directors decsded to convens the 351 Annual General Maeting
("AGM”} ofthe Company on Monday, 13th September, 2021, at 0200 P.M. IST through Video
Canferancing (VE") Other Awdio Viswal Means ("OAYM") Facility, withowt the physical pressnce of the
Memhbers a1 8 common venue, fo transact the business as set ouf in the Notice of 315t AGM.

The Natipe of 3131 AGM and Amnual Report of the Company for the Financial Year ended March 31,
2027 along with login details for poning the 3751 AGM throegh VG | OAVK Faciliny mcluding &voting
details has been sent on Monday, August 16, 2027 through a-mai to all these Members whose g-mail
addrezs wara regestered with the Company or Repistrar and Share Tranzfer Agemt oo with their
respective Depositary Participants ("0P") in accardance with the BMOCA Circulars and SEBI Circular, and
the same are also awalable on Company's website {continentalsecuritieshd.coml, Stock Exchange's
website (www.hseindia.com) and on the website of Central Depositery Services Limited (CDSL)
wiebsite st www evolinginda.com

In compliance with the prowvisions of Section 108 of the Act read with the Companies (Management and
Hdministration] Aules, 2014, Regulatisn 44 of the SEEI (LODA) Regulations, Secretarial Standard - 2
izsued by the Institute of Company Bacretaries of India and MCA Circulars, the Members are provided
with the facility to cast their vote electrorscally theaugh remaote e-voting |peioe to AGM} and e-voting
fduring the AGM) servces provided by COSL all resolutions st forthin the Natice of the 31stAGM,

The remote e-voting shall commence Friday, 10th September 2021 (1000 AM. I5T) and ends on
Sunday, 12thSeptember 20271 (0500 P, IST) Dumng thes pariod, Mambers may cast their vote
electrorically. Therzafter, the ramsate e-woting rodude shall be dizabled by COSL for voting.

The Mambers who heve casttheirvote by remote e-voting prior fo thedGM may alsa participate

MUTUALFUNDS _

Sahi Hai

UTI Mutual Fund

#ﬂq, ek behtar zindagi ka.

Notice For Declaration Of Income Distribution Cum Capital Withdrawal

UTI Multi Asset Fund

Cuantum of NAV

Name of _ IDCW (Gross Record Face Value 16-08-21 ?s;nunm
e Plan Distributable Amt.)* Oiste (per unit) P

% ¥ per unit T
LTI Multi Asset Fund -
Income Distnbution cum capital 19.8140
withdrawal option (IDCW) — Regular Plan Monday

0.85 0.0850 August 23, X10.00
LITI Multr Asset Fund - 5021
Income Distrbution cum capital 71 £B37
withdrawal option ([DCW] — Direct Plan

Such of the unitholders under the income distnbution cum capital withdrawal options whose names appear in the register of
unithalders as at the close of business hiours on the record date fixed for each income distribution cum capital wathdrawal shall be

entitled to receive the income distribution cum capital withdrawal so distibuted. The reinvestment, if any, shall be treated as

iheAGM through VT [ OANM facility but shall nof be entitled 10 cast their vate again through e-voting : ; '
constructive payment of dividend to the unitholders as also constructive receipt of payment of the amount by the unitholders. No load

Turnkey Basis including AMC.through Single packet e-iendering mode.

Bid Feferance. COM/A-UT/EIMWE-01/2021 lacdity availabile dusing the AGM. : ! :
Tendered Quantity 01 o ﬂm:a_lha_llmma_rf-astwlamarusul_uhu_n. the Membar shallnuthi_l all-uwgdm I:hanga_ltzl.tlgequgnil'f. will be charged on units allotted on reinvestment of dividend
Period of Contract B0 days for SITC and Six Years fof AMG rilllﬂt_inhadrlr;:&;:11:.'il'c'|iszzn':|lls for remote e-voting, joireng the AGM and e-woting during the AGM is provided in tha
Estimated Gost Fis. 4, 33.360 finuiusive o G5T) SI'I:'EiIEE.jE;I,' HI:LdEIn;aI Practicing Charsterd Accowntant , Jeipur, has been appointed ag Scrutinizes by - -
2 ; : -1 : ' % . ; et ) _—
g:}"@?ﬁ:ﬁﬁ‘mﬁzgﬁmtmn Eiﬁeg}gﬁr??n?nmusﬁgﬁgelI;Tmeer?:nzﬂlinl:-?;“g;}icﬂ-ﬂ 1|-¢|:|]-||'||:|ﬁ|1-' II]WI.I‘II"ILEI.‘-1|'IEEI11HE'E"||I]1IID:Il]fI]'l:HSII'H?I[BITHMIHMHI’NEWHHET- UTI Dua' ﬂd\fﬂnta E leEd TErm Fund SE”'ES I'I I ! 1 qgﬂ da 5
TPMEI'PTE::EEE.ITIQ Far Fts. 2 BT 'Inclug'.'enr.ail‘gngsﬂnrguun ::" TR Thee voting rights of Members shall be in proporten 1a the eqisty shases hald by them in the paid-w
] Tolille - - : afuity share capitad of the Cempany as on Monday, September 06, 2021 (" Cut-ott date™). A parson, "
Period of Tender Sale |_|}|'| Llﬂ-e:l From 18.08.2021 at 16:00 Hrs. To 07 .08 3021 [l.ll][l:l 17:00 H|5_| whose nama s rl::nurd,ediﬁ tha ng“_tﬁ' u‘l‘”mhgr:gr :I!]ﬂjg Hegﬁm ot Bemaficial Dwners ma|ﬁ|a|rﬁd Na me ﬂf Grl}sg ﬂEﬂﬂ'ﬂj Fa ce va IUE Nﬂu 95 0n "
Date & Thme of sebmission of Bld| On 08.08 2021 upto 18:00 hrs. by the Depazitories a3 on the Cut-off date shall anly b= entitled to join the AGM, avail the remate e the Plan 1IDCW lﬂ Date (per unit) 16-08-21 |(per unit)
[1ate & Time of Opening On 08.05. 2021 at 1200 hrs. witing and g-wating facdlity during the AGM. & person who cesses to be a Member as on Cut-off date )
* Through e-Payment, sheuld ireat this Natice fer information purposes enly, UTI Dual Advantage | Entre distnibutable Manday T10.00 Option T
For adigibility criberia and ollar datails pleasa kg onlo wwis . eoncarindia. eom or @proure. pov.in By person, who acquine shares and become Member of the Company alier the date of elecironic Fix Term Fund LralUs 5 f ; 3
ar nu.l%rrﬂa.nil'rﬁrﬂ-l:.nn:.n'ﬂEIL. Eid:ﬂ-ltilrsatm rﬁlizqum'tur?umtﬂil'“m websilas rEguIarri.'.{!Ell':IEEFt dispatch of the Motice of 3151 AGM and holding shares as on the Cut-off date, may obtain the Login 1D SEFE:JS ”l;:' || LIrc t;EL éLEII;:I:‘:-:lrl;.;lE-['}:IaEEI AL gg;’[l 4 Regular Plan - Payout of Income
resiaves the right 10 reject any or ail the tenders withoul assigning any reasons thereol. For and Password by following the instructions s mentioned in the Motice of 315t AGM or sending a , - Distribution curm capital withdrawal | 4 2989
complete detats logon to www.lenderwizard.comCCIL. Execulive Director/Area-1 request to helpdesk. evoting@cdslindiz.comHowever, if hefshe iz already registered with COSL for (1998 days| Ciptior v |
remate e-voting, then heizhe can use hisfher existng User |0 and password 1o cast their vote LS
[ ' ' IO, I i .
SHIRPUR POWER PRIVATE LIMITED - IN LIQUIDATION [ ESrstiieloriiahiitmisivei Direct Plan - Payout of Incame
: Distribution cum capital withdrawal 16.0219
EXTENSION OF E A 10N TIMELINE Fleaze zand & request fo Beetsl Financial & Compater Services Pyi. Ltd, Registrar and O ¥
With reference o the adverizemenl gated August 3, 3021, Notice Is heraby given by the Physical | Share Transfer Agent &t beetal@beetatimancial.com, providing yeer name, folio nunber, o
undersigned to the public in general regarding extension of the auction timeline as detailed Haolding | scamned copy ofthe share centificate (front and back), sell-attested scanned copy of PAN _ _
hirain and akso avatable on www. sopl decoderesolvency com. cand and self-attested scanmed copy of Aadhar Card, for registering e-mad address. Such of the unitholders under the income distribution cum capital withdrawal option whose names appear in the register of
The below mentioned assets owned by Shirpur Power Private Limited- in Liguidation Demat | Please contact your DP and register your e-mail address in your demat account, a5 per the Linithalders as at the close of business hours on the record date fixed for each income distribution cum capital withdraveal distribution
("SPPL"). is being sold in a shirnp sale ‘via e-Auction under the tarms and conditions specified Holding | process advised by your DP. shall be entitled to receive the income distribution cum capital withdrawal so distributed.

bedow, The assets are being sold on “AS |5 WHERE 1S WHATEVER THERE 15 AND WITHOUT
RECOURSE BASIS" as such sale iswithout any kind of warranbies and indsmnitiss.
The under mentiored assels will now be sold by online e-Auction through e portal
https: twww,mstcindia.co.infeontent!Farthcoming_e_Auctions_For_All_regions.aspx on
Tuwesday, August 31, 2021 from 11:00 AM o 4:00 PM
1) Auction Crate; The e-auction wil be held on the revised date of; Tuesday, August 31, 2021
and Time | from 11:00 AM to 4:00 PM. Each auction will have wlimited extension of 5
minules” i.e. the end fime of the e-Auction will be exlandad by 5 minules each
. | e ifbid I miarde within the last 5 minutes before closure of auction.
7| Agzats beng 5. No.| Description

Further, pursuant 1o the provisions of Section 81 of the Act and Rules framed there under and
Fegulation 42 of SEBI {LODR] Regulations, the Register of Mambers and Share Transter Books of the
Ceemparry will remain closed from Tuesday, Septembes 07, 2021 to Monday, September 13 thoth deys
inchasive) for the purpose of 315t AGHK.

The result of woting will be daclared within 448 hours from the conchusion of AGM Le. on or before
15th September, 2021 and results 5o dectared along with 1he consabdated Scrutinine’s Aepart will
be placed on the Compamy's website jwwwocontinestalzecuritiesttd.coml and COSL wehbsite
D evotingsndia.cam.

The above-mentiened datails of 3151 AGM viz. date & tima of 3151466 1o be convensd throwgh V)
DAWM Facility, book clogure, remote e-voting and e-woting details be resd and subsiituted a1 2l places
appearing in tha Anmual Report of the Comgany for the Financial Year ended March 31,2021,

*Distrbubion of above dmdend 15 subject (o the avalability of distnbutable surplus a5 on record date. InCome distrbution cum capital
withdrawal payment to the imestor will be lower to the extent of statutony levy (if applicablef.

Maturity date for LTI Dual Advantage Fixed Term Fund Senes Il — 1 {1998 days)

Pursuant to payment of dividend, the NAV of the income distribution cum capital withdrawal options of the schemes
would fall to the extent of payout and statutory levy (if applicable).

Mumbai - August 17, 2021 Toll Free No.: 1800 266 1230 Website: www.utimf.com

: Hj:d g—lale il Slump Sale of Assats of Shirper Power Private Limited - in Liquidation ; If you have any gueries or issues regarding attending AGM & e-Yoting from the e-Voting System, you
E:&is * Themmal Power Plant 20 150MW _ may rofer the Frequently Asked Ouestions (FAQs™) and evoting manual available at REGISTERED OFFICE: UTI Tower, “Gn° Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051 Phone; 022 — 86786666, UIT! Asset Managemen!
. C-:rnpnsaa_a Coal handling unil, Bailer - Turbing -Gane;alur E'ra'lqm. www_evotingindia.com, or write an email to hefpdesk evating@cdzlindia.com or contact Br. Nitin Company Ltdl. (Investment Manager for UTI Mueual Fund) E-mat invest@uti co.in, CIN-L6599 1 MH2002PLC 137867) =
FehHAnCigy i, F@dandﬂmdlghpn -.r.-atﬂrsmums. Myl Kandat I:DEE-EZ!E_IE-H Tl o M. MRt LA LE]EE-_EEI}EHE.M] i Mr. Rakesh Dalvi 022 For more infonmation, please contact he rearesl LTI Fingnoal Centre or your AREL MIBM Certified Mutual Tund distribucor, for 3 Cofy of Stacement of 3
= kil anf:maw SIS M et TR T £ Kl EEDEHE"':“M"WME“ esnngcted with the fa|:|l|ry.fur-mmg.hl,l electronic iy rru.]'hea:ldres-..ud Actaitional fnformation, soheme Informaticn Dooument and B2y Information Memorandum cum Appiaton Fonm, F
weighing systems, Diese| generalorselc. to Mr. iakesh Dialvi, Manager, ICDSL, ) Central Depository Services findsal Limited, A Wing. 25th Floor, UITI-SIP is ondy an investment approach applied 1o vanious equity, debt and balanced schemes of LTI Mutual Fund [UTI MF) and is not the name of a =
® AllAsselsinchuding Land, building, plant. and machinary Marzthon Futurex, Mafatlal Mill Compeunds, K6 Jeocshi Mg, Lower Parel {East), Mumbsi - 00013 or cchieme ¢ plan of UTI ME =
[ | Furtherinformation on: www.sppl decoderesalvency.com send an email to helpdesk evotingBcdslindia.com ar call en 022-23058542/43, & AR
Resarva Price (INR)|Earnest Money Deposit {INR)| Incramental Amourt [INR) For CONTINENTAL SECURITIES LIMITED M 2 z
- - i ual Fund Investmen ubject to market risks, read all scheme rela documents carefully.
_ | 4,30,0605000 | 4.30.06,050 _ 43,00,605 : Place : Jaipir Sdl- ut g N H ArsIMRgect £ SKEL rigns, 1ed i sated & . ly
3| Participating | Al interested buyers must adhere to the Process Memarandum. The document | | Date : 17082021 Rajesh Khuteta (Managing Director] DIN: 00167672
in is accassible on www.sppl.decoderesalvency.com. All interested parties musd
the Auclion | submilihe Earnest Money Deposit [EMD) and fusfil the elighility critaria. ;
4| Last date for| A
submission | Rewsed Dale 5:00 PM on Monday, August 30, 2021
| of EMD

SBL
INFRATECH LIMITED

SBL INFRATECH LIMITED

Dur Company was inconporated on August 10, 2015 as SBL Infratech Private Limited undar the provisions of the Companies Act, 2013 with Certificate of Incorporation bearing Registration Number 283377 dated August 10, 2015
imsued by the Registrar of Companies, NCT of Delhi & Haryana. Subsequently our Company was converted into a public imited company pursuant to special resolution passed at the Extra Ordinary General Meeting of our
Company held on July 13, 2020, Afresh cerificate of incorporation consaguent upon conversion o SBL INFRATECH LIMITED was issued on July 28, 2020 by the Registrar of Companies, NCT of Delhi & Haryana. The Carporate
Identification Mumber of our Company post conversion is UT01020L2015PLCZE3877. For details of incorporation, change of name and registared office of our Company, plaasa rafer to chapler titted “Genaral Infarmation” and
"Dur History and Certain Other Corporate Matiers” beginning on page 41 and 109 respeciively of this Prospecius.

Registered office: Plot Mo 44, Block B-10, Second Floor, Sector-13, Dwarka, Mew Delhi- 110070, India
FORM B Telephone: +81-887373232% | Email: cs@sblinira.com| Website: www.sblinfra.com

Contact Person: Mr, Sarfraz Taherbhai Mulla Company Secretary and Compliance Officer;
PU H'I-“: ANN uu HEEMEHT Corporate |dentity Number: UT010200L2015PLC2E3877
QUR PROMOTERS: MR. ANKIT SHARMA AND MS. SHIFALI SHARMA

THE ISSUE

5| |H5-:IEI£b'J-n | To schedule inapemk:n. ple;ase wride bo iquidator spplildecotferesohency com
| offssels | asperthe terms/conditions laid aulin the Process Mamarandum document.

Since 3PPL is undergoing Ligusdation Procesdings under the provisions of the Insobvency and
Bankrupicy Code, 2078, all interested hidgers are advised to contact the undersignad only by
email, by wrifing to liquidator sppl@decoderesalvency.com, no ciher modes of communication
would be entertained Dushyant C Dave
Bltioes Miirbios Ligquidatar - Shirpur Power Private Limited
Date: August 17, 2021 dushyanldave@dacaderasalvancy.cam

IBE| Ragistration Mumber: FBEIPA-003MP-MNOD0E1/2017-2018/1 0502

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF SIVA INDUSTRIES

AND HOLDINGS LIMITED INITIAL PUBLIC ISSUE OF UPTO 213,600 EQUITY SHARES OF FACE VALUE OF RS.10 EACH OF SBL INFRATECH LIMITED (THE "COMPANY™ OR THE *ISSUER") FOR CASHAT A PRICE OF RS. 210 PER EQUITY
et skl sttt el ceas SHARE INCLUDING A SHARE PREMIUM OF RS, 200 PER EQUITY SHARE (THE “ISSUE PRICE") AGGREGATING TO RS, 448.56 LAKH ["THE ISSUE"), OF WHICH UP TO 10,800 EQUITY SHARES OF FACE VALUE OF
151.No. PARTICULARS DETAILS R5. 10EACH FOR CASHAT APRICE OF RS. 210 PER EQUITY SHARE INCLUDING ASHARE PREMIUM OF RS. 200 PER EQUITY SHARE AGGREGATING TO RS. 22,68 LAKH WILL BE RESERVED FOR SUBSCRIPTION

BY MARKET MAKER TO THE ISSUE (THE "MARKET MAKER RESERVATION PORTION'). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION ie. NET ISSUE OF 202,600 EQUITY SHARES OF FACE
VALUE OF RS.10 EACH AT A PRICE OF RS. 210 PER EQUITY SHARE AGGREGATING TO RS. 425.88 LAKHS IS HEREIN AFTER REFERRED TO AS THE "NET ISSUE". THE ISSUE AND THE MNET ISSUE WILL
CONSTITUTE 26, 33%AND 25.00% RESPECTIVELY OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

FOR FURTHER DETAILS. PLEASE REFER TO SECTION TITLED *"TERMS OF THE ISSUE” BEGINNING OM PAGE NO 133 OF THE PROSPECTUS.

1 | Name of corporate debtor
2 | Date of incorporation of corporate debtor
Authority under which corporate debtor is

SIVA INDUSTRIES AND HOLDINGS LIMITED
23rd Feb, 1994

o ot Registrar of Companies - Chenna THE FACE VALLE OF THE EQUITY SHARE IS 110 EACHAND THE ISSUE PRICE 157210.00

incorporated / registered THE ISSUE PRICE IS 21 TIMES OF THE FACE VALUE OF THE EQUITY SHARES.

Corporate 1dentity No./ Limited Liability THIS ISSUE IS BEING MADE THROUGH FIXED PRICE PROCESS, IN TERMS OF CHAPTER [X OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS)
4 et % U01134TN1994PLCO26861 REGULATIONS, 2018 (THE "SEBI {ICDOR) REGULATIONS"), AS AMENDED READ WITH RULE 19{2)(8) OF SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMENDED.

Identification No. of corporate debtor FOR FURTHER DETAILS, PLEASE REFER TO CHAPTER TITLED *|SSUE PROCEDURE" BEGINNING ON PAGE 195 OF THE PROSPECTUS. ACOPY OF THE PROSPECTUS IS BE DELIVERED FOR REGISTRATION TO
: Address of the registered office and Old No.19, New No.32, Cathedral Garden Road, THE REGISTRAR OF COMPANIES, NCT OF DELHI & HARYANAAS REQUIRED UNDER SECTION 26 OF THE COMPANIES ACT, 2013,

principal office (if any) of corporate debtor
6 | Date of closure of Insolvency Resolution Process

Nungambakkam, Chennai - 600 034.
12-08-2021

Order for liquidation passed on 12th August
2021. However, the same was received

Corrigendum: Notice to Investors
ISSUE PERIOD
This Corrigendurm should be read with the prospectus approved by hoard of directors in its meeting helkd on Augest 07, 2021 & also approved by Registrar of Companies, NCT of Dedhi & Haryana on August 12, 2021 & pre-issue
advertizemeant published in Financial express (Englsh &l edition), Jansatta Hindi (Al edition) dated August 14, 2021 inrelation to the lssue.
The Company in consultation with Merchant Banker to the ssue, decided to postpone the issue for sine die because of current market scenano & unavoidable circumstances

Liguidation commencement date of

7 ta dabt through WhatsApp on 14th August 2021, Further, 5 & when date forissue apaning gets finalised, we will take necessary approval of Registrar of Companies, NCT of Delhi & Harvana & subsaquently will also publish pre-issue advertisernent as required.
corporate debtor : .
E;ﬁf;i‘:afuﬁ:‘”;[f;fm el g il BOOK RUNNING LEAD MANAGER REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER
] Name and registration number of the AYYAMPALAYAM VENKATESAN ARUN o _ A — Wi Sarfraz Taherbhiai Mulla
nsolency professiona actng a uidator | FegNo: IBBUPA.0VP-PO10792017-18/1172| oo Skyline e i i
AIIJIUFE!SE End E‘mail ﬂl‘ thE li Uidﬂlﬂr HAMIE GDUHT 1[:”2' Eﬂia]i Nagar 1Et ETGSS' o e Financisl Services Pvi Lid THEPhum:ﬂLEIE?E?mmE: Sl E@Eh"nrfﬂ-ﬁﬂm:wehﬁitf:wﬂ-ﬁh"ﬂrfﬂ-':ﬂm
Q & reglstared with the Bodr dl:l ' Advaitha Ashram Road, Salem, TN - 636 004,
E-mail : avarun77@gmail.com FAST TRACK FINSEC PRIVATE LIMITED SKYLINE FINANCIAL SERVICES PRIVATE LIMITED Investors can confact our Company Secrefary and Complance Officer, the Lead Manager or the
AKSHAYAM". dth Floor Old No.4/1, New No.153-B B-502, Statesman House, 148, Barakhambha Road, Mew | D-133A, 1st Floor, Okhla Industrial Area Phase-l, New | Registrar fo the (sswe. in case of any pre-issue or post-issue related problems, such as non-
Address and e-mail to be used for ; i bbb Dedhi— 110001 | India, Delhi— 110020, India receipd of lelters of afiotment, non-creait of alloted Equity Shares in the respective beneficiary
10 correspondence with the liquidator Sugavaneswara Street, Salem - 636 004. Telephone: +81011-43029803 Telephone: 011 40450193-47 account, non-receipt of refimd orders and non-receipt of funds by efectronic mode efc.

Facsimile: 011 2681 2682

Email: virenn@ekylinerta.com

Imvestor grievance email; infoi@skyvlineria.com
Contact Person: Ms. Santa Sigh

Website: www.skylinerta,com

SEBI Registration Number:INRO000(3241
CIN: UT4E9000L1995PTCOT 1324

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Prospectus.

Email: vikasvermai@tinsec.com; ivestor@fifinsec.com
Investor grievance email: investon@itfinsec.com
Contact Person: Mr. Vikas Kumar Verma

Website: www fifinsec.com

SEBI ragistration number: INMDD001 2500

CIN: U65191DL2010PTC200381

E-mail : sivaindustrieslp@gmail.com
11 | Last date for submission of claims 11-09-2021 (11th September 2021)

Notice is hereby given that the National Company Law Tribunal, Chennal Division Bench Il has ordered the

commencement of liquidation of the SIVA INDUSTRIES AND HOLDINGS LIMITED on 12th August, 2021,
The stakeholders of SIVA INDUSTRIES AND HOLDINGS LIMITED are hereby called upon 1o submit their claims with

praof on or before 11th September 2021, 1o the liquidator al the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the For SBL INFRATECH LIMITED
claims with the proof in person, by post or by electronic means. On Behalf of the Board of Directors
Submission of lalse or misleading proof of claims shall altract penalties. Sdl-

(Ayyampalayam Venkalesan Arun) Place: Delhi Ankit Sharma
Place ; Salem Namé and signature of liquidator Date: 18/08/2021 Managing Director

Dale ; 18-08-2021

Financiﬁ..ep«. .in

Aeg. No, 1BBI/IPA-001/1P-POT079/2017-18/11782

". . . . . CHENNAI/KOCHI
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PUBLIC NOTICE
Our Client, Wr.S.Ayya Durai, Son o]
Sankara Pandian, residing at No.V-30,V|
Block, Anand Apartments, 14th Street,
Annanagar, Chennal 600 040, purchased|

Sub-Division No.70/07 _dt. 12.01.2007]
issued by Sembakkam Town Panchayat
situated at Tambaram-Velachery Road,
comprised in New Survey No.1112A1A,
0ld Survey No.t112, of Gowrivakkam|
Vilage, Tambaram Taluk, Kancheepuram|
Distrct, admeasuring an extent of 4256
Sqft, through an Absolute Deed of Salg
daled 28082007 regiteed 35 Doc o

32692007 in the Offce of the Sub-Registrar,
Tambaram, Chennai. My client misplaced|
the originals of (2) Dupicate Copy of the
aforesaid Absolute Deed of Sale dt. 28032007
bearing Document No.269 of 2007, RO,
Tambaram, (b) Planning Permit_bearing|
NoC16995PP No. 46410607 dt. 12012007
in the name of Mrs\V.SDhamambal issued
by the Executive Offcer, Sembakkam Town
Panchayal, Chennai 600073 for sub-division
of land s Plot Nos. E and F comprised in
Old Survey No.1112, New Survey No. 1112414,
Gowrivakkam Village, Tambaram Taluk,
Kancheepuram District, (c) Planning Permit
bearing No.C16996-PP No. 46510607 dt,

12012007 i the name of McA Sundararaman
(GPA of Mrs.V.S Dharmambal, issued by the
Executive Offcer, Sembakkam Town Panchayat,
Chennai 600073 for sub-divison of land as|
Plot Nos. C and D comprised in_Old Survey
No.1112, New Survey No. 1472414, Gowrivakkam
Vilage, Tambaram Taluk, Kancheepuram|
Distrct, and (d) Planning Permit_bearing|
No.C16997-PP No. 46610607 dt. 12.01.

in the name of Mr.SNarayanan, issued by
the Executive Officer, Sembakkam Town|
Panchayat, Chemnai 600073 for subivision
ofland s Plot Nos. A and 8 comprised in 0l

Kancheepuram Distrct (now_ Chengalpattu
Distric), in a Xerox Shop near Kamarajapuram|
Bus Stand, Selayur, on 13,082021 at 11.30 AM
and inspie of th best efforts of my clent,the|
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